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FLAT. 2624(H).— Frald AL 7 YT 3T @A qradred (Y § ITINT F ATEHT F7
Ioie) srferf=am, 1962 (1962 &1 50) (FraH T THTd 3<h ATATHIH F T AT 8) T 917 6 3T &1=T (1) F
Tl ST T T, T AL 6 UIoTT T ATHidad T8 HATAT hil ATAAT ST THIeT AT 6
IS HEAT 1337 i 21 W 2025 1.3, 1355 (31) AW i @ 3 e (i) § Fey v 21 79 afeEm
q Fad = ° e e T it agHia- SeEr ST 999 8T JgEie- qree S agea o
9 § o0 ST § 47 A ATT I2T ATe D# 4 F D61 TF TS H Tag & (o0 3. U, ST

forfaes g e foRw ST Tt TRASET & "vaee § qre9erea faere o o SuAnT F et i sei
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AT I AT FT 91T 6 T ITITT (1) F ATALOT | TeOH TR F FealT TR HI I
RO T & 2
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AT FaT A 7 I O 9 FA=R T & T &l Ig G979 gf S 97 6 3% 9
qTEqeTed faer & forg sruferg 8, SH STNT F ATEshTe T o e &7 fafaeT B 2

A AT, Fea T TLHIT I ATAAAH 61 GTT 6 1 ITETT (1) T T ARAT FT TINT Fd g0,
TAT FIT SO0 Ft § o 28 Afag=eT 9o aqget § AR 9 § aeaersa @eme & seer &1

ST FeR T qEERT I<h ATATHAH T &7 6 i ITEATT (1) BT TG RAT HT TART Fd g4, T
fAger 3T 8 o6 3<% 0 § STANT 7 ATAFTE 7 FAT00IT 6 THT9 A a0 & Feal T T H [igd g
FATT THT Aol & <6 g o, US| forfaes o [Afga gem

Terfera i giasr grsuarss sfafaay, 1962 #it amr 10 F wefiw et ot erfaqfd & foro
AU S.HT orfoee quiaar ITeemt R o areaarey & gatad R off 7 F fAeg S arg qmEr av

SI.No.

Name of Village

Survey No/Block No

Area

Hect.

Are

Sq. Mtr.

2

3

4

4 T AFT ITST ATs D# 4 ¥ D#61

TALUKA: JAMBUSAR

DISTRICT: BHARUCH

STATE: GUJRAT

1 KAHANVA 813 00 07 57
818 00 15 60
829 00 15 39
827 00 00 57
828 00 03 76
830 00 03 97
825 00 17 90
TALUKA: PADRA DISTRICT: VADODARA STATE: GUJRAT
2 MASAR 545 00 43 46
544 00 00 15
536 00 09 09
535 00 07 38
534 00 12 82
538 00 00 11
381 00 18 14
679 00 21 83
680 00 06 16
681 00 13 35
684 00 07 04
1539 00 01 94
687 00 02 05
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. Area
SI.No. Name of Village Survey No/Block No Hect. Are Sq. Mtr.
686 00 08 55
1476 00 01 34
960 00 16 77
961 00 16 56

[T, . TUFTTUA-13011(26)/5/2025-T0FITTA- Fruasit (3-52470)]
TR FO0IT, A% qi=e

MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 25th May, 2026

S.0. 2624(E).— Whereas by the notification of The Government of India in the Ministry of Petroleum and
Natural Gas, Published in the Gazette No. 1337 date 21 March 2025 SO.No0.1355(A) Part-11,Section-3,Sub-Section (ii)
issued under sub-section (1) of section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Act, 1962 (50 of 1962), (Hereinafter referred to as the said Act) the Central Government declared its intention to acquire
the right of user in the land situated in Tehsil Jambusar, District Bharuch and Tehsil Padra District Vadodara in Gujarat
State, specified in the schedule appended to that notification for the purpose of laying pipeline for the transportation of
petroleum from 4” Dia Flow Line From D#4 To D#61 Area By the Oil & Natural Gas Corporation Ltd >’

And whereas the copies of the said Gazette notification were made available to the public on 21 March 2025.

And whereas the Competent Authority has under sub-section (1) of section 6 of the said Act, has submitted his report
to the Central Government.

And whereas, the Central Government after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of the user therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user of the said land for laying the pipeline shall, instead of vesting in the
Central Government, vests on the date of publication of the declaration, in Oil and Natural Gas Corporation, free from
all encumbrances.

Oil and Natural Gas Corporation Limited shall be exclusively liable for any compensation in terms of section
10 of the P & MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any
matter relating to pipeline.

SCHEDULE
SI.No. Name of Village Survey No/Block No Hect, A,rAerea Sq. M.
1 2 3 4 5 6
4” Flow Line D#4 To D#61
TALUKA: JAMBUSAR DISTRICT: BHARUCH STATE: GUJRAT
1 KAHANVA 813 00 07 57
818 00 15 60
829 00 15 39
827 00 00 57
828 00 03 76




4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

SI.No. Name of Village Survey No/Block No Hect A,:\erea Sq. Mtr.
830 00 03 97
825 00 17 90
TALUKA: PADRA DISTRICT: VADODARA STATE: GUJRAT
2 MASAR 545 00 43 46
544 00 00 15
536 00 09 09
535 00 07 38
534 00 12 82
538 00 00 11
381 00 18 14
679 00 21 83
680 00 06 16
681 00 13 35
684 00 07 04
1539 00 01 94
687 00 02 05
686 00 08 55
1476 00 01 34
960 00 16 77
961 00 16 56

[F. No. Expl-13011(26)/5/2025-EXPL-PNG (E-52470)]
REGHURAM KRISHNA, Under Secy.
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